-4 of the said judgement is repfoduced belows:~

4, In the result, the OA is allowed at thd
stage directing the respondents to fix the
the applicants by protecting their pay in 3

with para 1313(a)(iii) of theRailway Estab
code. On that basis the arrears due to th
have to be paid. ..."

G,

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL: HYDERABAD BENCH
AT HYDERABAD
0.A.1472/96 o Date of decision: 31/3.97
Between:
T, Siva Rama Krishna +» Applicant
‘And
1. sr. Divisicnal Personnel Officer,
' S.C. Railway, Vijayawada Division,
Vijayawada.
2. Divisional Railway Manager,
S.8. Railway,
Vijayawada Division,
Vijayawada.
3. General Manager,
S.C. Railway, _
Secunderabad. «« Respondents
Mr. M.C.Jacob .o Counsel for applicant
Mr. DF Paul, , +» Counsel for respondents
CORAM
‘HON'BLE SHRI H. RAJENDRA PRASAD, MEMBER (ADMINISTRATIVE)
ORDER

Heard Shri M.cC. Jacob for the applicant. Respondents
were not represented by any counsel.

A number of cases of this nature have been jecided
during the past few months:and certain directions issued
in the matter. The. facts of this case are similar tqg the

. facts in OA 1252/94 which was disposed of on 14.11.94. The
directions contained in the above 0.A. shall therefore be
extended to the present applicant as well.is To facllitate

- ready reference an extract of instructions contained |in para

admission

pay of
ccordance
ishment

applicants

..'2



n-3'-
O.A.1472/96
To
1. The Sr.livisional Personnel Officer,

2.

3.

SC Rdy, vijayawada Division, vijayawada.
The Divisional Railway iManager,

sSC Rly, vijayawada [ivision,

vijayawada.

The General lianager, 3C Rly,

Secunderabad.

4,
Se
6.
7.

8.

pvm

One copy to Mr, M,C.Jacob, advocate, CAT.Hyd,

One copy to MHr.De.Francis Paul, 5C tor Rlys, CAT,Hyd.
One copy to Hon'ble Member(admn) CAT.Hyd,

One copy to DeRe(A) CAT.Hyc.

One spare copy.

v
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TYPEL BY : CHECKED BY
‘ COMPZREL BY APPROVED BY
- - B e v
- IN THi CENPRAL ADIMINISTRZ.TIVE TRIBUNAL
HYLDRLBLE BbNCH LT HYLERABALL
THE HUN'BLE MR,JUSEICE
. VYICE~CHAIRMAN
THE HON'BLE MR.H.RAJENDRs PRASALsM( )
Dated: 4| - ~1og7
;s , . ORDER/JULGMENT R .

M.Z./R.A./C. 5.0,

G.Z.No, {gﬁSJET&%Ef ’lk\")7115=1(h o

T.A.No, (w.p.
'

Aémittdad anad Interim directions
Issued].

' v
" Allowgd
Disposed of with directions

. '!'—'-——'-'\__ - N
: Dismigseq. :

Dismigsed as withdrawn
Dismigsec for gefault.

Crdergd/Re jected,
No order as to costs.,

o . . | , R T ’
. Central Adminjstrarive hibunal

soor DEVPETLR -
21 AR
@mam ARy i
HYBRERABAD BENCH

\






